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STATEMENT MY MINISTER
ALLEGED INTERFERENCE OF UGC IN THE
AFFAIRS OF ALIGARH MUSLIM UNIVERSITY
Title : Regarding alleged interference of UGC in the affairs of Aligarh Muslim University.

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT (DR. VALLABHBHAI
KATHIRIA): Mr. Speaker, Sir, in pursuance of the judgement dated August 14, 2003 of the 5-Judge Bench of the
Supreme Court in the case of Islamic Academy of Education and others versus State of Karnataka and others read
with the majority judgement dated October 31, 2002 of the 11-Judge Constitution Bench of the Supreme Court in
the case of TMA Pai Foundation and others versus State of Karnataka and others and with a view to avoiding
mental and physical burden on students due to multiplicity of entrance tests, it was decided that admission to all
professional programmes in the country should be made on the basis of merit determined through common
entrance test(s). ...(/nterruptions)

AW HeEled: 9T AT U AR &1 Rafe a8 §7471?
MR. SPEAKER: | have already explained the position to you. Please sit down.
...(Interruptions)

MR. SPEAKER: It is under my consideration. Your privilege notice is under my consideration. In due course, | will
take a decision.

...(Interruptions)

DR. VALLABHBHAI KATHIRIA: These tests would be for all those institutions including State Universities, Central
Universities, Deemed to be Universities that are presently holding their own entrance tests and admitting all the
students or certain percentage of them on all India basis.

ST, veEw wag e (derel) ;s weey, W ARw 21 g e B gerea @ 9l
& HElSd: # 379! diad- BI goirord gl

€] (zyaum)

el AEIGy: HAl oft @1 wede g @M Afvig)

MR. SPEAKER: You can raise it after this statement is completed.

DR. VALLABHBHAI KATHIRIA: In the circumstances, the University Grants Commission requested on 71"
November, 2003, all the Universities, including the Aligarh Muslim University, a fully Government funded Central
University, not to issue the advertisement for admission nor to conduct any entrance test for admission to various
professional courses till such time the UGC formulates its Interim Policy Regulations for the year 2004-05 for
admission to all professional courses. ...(Interruptions)

=t wf¥g wredl (3rRie) : sream welea, g6 Role o1 & waaw 7 21 €| (@aum) The hon. Minister should quote that
part of the judgement.

MR. SPEAKER: Let him conclude reading the statement. Please sit down. Do you not want to listen to the Minister's
statement?

...(Interruptions)

DR. VALLABHBHAI KATHIRIA: In the exercise of the powers conferred by clause (g) of sub-section (1) of section 26
of the UGC Act, 1956 and in partial supersession of Interim Policy Regulations dated 10" June, 2003, the UGC
issued "UGC (Admission to specified professional programmes) Interim Regulations, 2003" dated 17" December,



2003. ...(Interruptions) In terms of the said regulations, all admissions on all India basis to specified professional
programmes in the country for the year 2004-05 shall be made on the basis of merit determined through Common
Entrance Examination. These examinations shall be for all the institutions that are presently admitting all their
students or certain percentage of them on all India basis. Admission to Under-Graduate Programmes in
Engineering, Architecture and Planning and Pharmacy shall be made on the basis of All India Engineering Entrance
Examination conducted by the CBSE. States shall hold their own common entrance tests for admission to
institutions within their States for students to be admitted against the respective State quota. ...(Interruptions)

It would thus be observed that the action taken is in conformity with the judgement of the Supreme Court of India
and in the larger interest of the student community. ...(Interruptions)

SHRI RASHID ALVI : Sir, he must quote that part of the Supreme Court judgement. ...(Interruptions)
SHRI G.M. BANATWALLA (PONNANI): Mr. Speaker, Sir, this is an attak on the minority character. ...(Interruptions)
st g sredl : ey ARGy, G B¢ B wele & v wiidarie &1 gamn arfiel &€ (@@aum)

MR. SPEAKER: In this House, | need not explain the rules again and again. After the Minister's statement, you
cannot ask him questions as per the present procedure.

...(Interruptions)
SHRI RASHID ALVI : He is misleading the House.

SHRI G.M. BANATWALLA : This is an attack on the minority character and a misinterpretation of the judgement of
the Supreme Court. ...(Interruptions)

MR. SPEAKER: Hon. Members, please take your seats.
...(Interruptions)

MR. SPEAKER: If there is a point of order, | can permit you on a technical point. Otherwise, there cannot be a
question-answer session. This issue was raised during 'Zero Hour'. As a special case, the hon. Minister was called
here. The Minister has given a reply. If you are not happy with his reply, you can always use other devices and ask
questions. | can permit you now only on a technical point.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Is it not a fact that the Supreme Court judgment did not mention this
direction pertaining to the aided institutions? It was precisely for the non-aided institutions and more so, the Aligarh
Muslim University is governed by an Act of Parliament where their Academic Council is supreme for the conduct
and regulation of the admission, test, etc. ...(Interruptions)

MR. SPEAKER: Now there should be no debate in the House.

...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : The hon. Minister is misleading the House. How can it be? ...(/nterruptions)
MR. SPEAKER: Now, | am allowing Dr. Raghuvans Prasad Singh.

...(Interruptions)
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MR. SPEAKER: | cannot ask the Minister that he should come and give the reply which you want.



...(Interruptions)
MR. SPEAKER: There should be no question-answer after the Minister's statement.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : The Parliament cannot be treated like this. How can he mislead the House?
...(Interruptions)

MR. SPEAKER: Please sit down. You are all aware that today is the last day of this Session.
...(Interruptions)

MR. SPEAKER: Today is the last day of this Winter Session. The most important issue is Unemployment issue. It
has to be discussed today. If you take the time of the House on other things, then we will miss the time of the
House, to that extent.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, you are the custodian of the House. This House -- from late Shri
Jawarharlal Nehru to late Shrimati Indira Gandhi -- has given the parliamentary commitment to the Aligarh Muslim
University to maintain their minority character without interference from any side. How can you encroach and
throttle into their domain by insisting on this circular of AICTE and UGC? ...(Interruptions)

MR. SPEAKER: You have many other devices which you can use. Now nothing more than this can be done. ltis
not expected that the Minister should come and give the reply which you want.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Without repealing the Act how can the Government do like this?
...(Interruptions)

MR. SPEAKER: Please sit down.
SHRI PRIYA RANJAN DASMUNSI : We cannot compromise. ...(Interruptions)
12.58 h
(At this stage, Shri Saiduzzama and some other hon. Members came
and stood on the floor near the Table.)

MR. SPEAKER: | request the hon. Members to go back to their seats. | know the issue is important, but nothing
more than this can be done.

...(Interruptions)
MR. SPEAKER: Please go back to your seats.
...(Interruptions)
MR. SPEAKER: | am adjourning the House for 15 minutes and we will meet at 1.15 p.m.
12.59 hrs
The Lok Sabha then adjourned till fifteen minutes past Thirteen of the Clock.



13.15 hrs.
The Lok Sabha reassembled at Fifteen minutes past Thrirteen of the Clock
(MR. SPEAKER in the Chair)
it Irsiiare o (RrRienaR) @ oee "eied, a8 g $ic 3R srefire Hiaw gfafid ot warar w® gven 218€, (@aem)
MR. SPEAKER: Please sit down. | would like to know what the hon. Member wants to say.
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, | appeal to you again that the hon. Minister was very kind to
make a statement, but possibly he has not been properly let by his Ministry to understand the actual meaning of the
judgement which made it clear that it is only for non-aided institutions. Possibly, the Minister has not gone through
section 29 of Aligarh Muslim Act whereby the Academic Council of the University is supreme to determine the
examination test. The Vice-Chancellor of the University wrote to the Minister only yesterday saying that this is not
the practice in their institution and therefore, please do not go ahead with this. On this plea, | request the Minister to
withdraw the circular of UGC and AICTE, and call the Vice-Chancellor to tell him that he can go ahead with his
examination test. ...(Interruptions)
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SHRI RASHID ALVI (AMROHA): Sir, this circular should be withdrawn immediately. ...(Interruptions)
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SHRI RASHID ALVI : The circular should be withdrawn immediately.
= sl STrawaTd (STEYR) @ emd 7eey, W Jfe B v 7 St B I/ ) e AnfeyIa€] (amaum)
SHRI RASHID ALVI : The Minister has misguided the House. &€, (zraum)

SHRI BASU DEB ACHARIA (BANKURA): The Aligarh Muslim University was established by an Act passed by the
Parliament.&€| (@)
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Pax ety e : 3o 7eIgy, W B anal IR D, WAE I JaeaTl HX D 9l Hger A 641 8, 98 dF TE 2| &€ (aur)
13.24 hrs.
(_At this stage Kunwar Akhilesh Singh and some other hon. Members
came and stood on the floor near the Table)
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